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BEFORE THE MOTOR ACCIDENTS
CLAIMS TRIBUNAL AT TAMBARAM
I.A.No. of 2026.

IN
M.C.0.P. No. 16 of 2025
S. Srinivasan,
S/o. Selvarn, Petitioner.

Vs
1. R. Subramani, S/o. Ramasamy,
2. S. Anthony Raaj, S/o. Sandhyagu,
3.The Branch Manager,
United India Insuranec Co Ltd.,
Respondents
To,
R1.
Mr. R. Subramani, S/o. Ramasarny,
No.13, Sriram Nagar,
Ulundur, Ulundurpet,
Villupuram District.
NOTICE
Please take notice that the Petitioner
had filed above MCOP as against
you. The above said main Petition.
The Hon'ble Court was pleased to
order notice to the 1st Respondent
of you returnable by 04.06.2026.
You are therefore directed to appear
before the above Hon'ble Court on
the above said. date at 10.30 a.m.
Failing -which the matter will be
decided on merits in your absence.
P. Ravichandran
Counsel for Petitioner
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IN THE COURT OF THE SUB JUDGE
AT ALANDUR
0.S. 148 of 2021

M/s. Canara Bank .. Plaintiff
Vs
P.Jayakumar and another
.. Defendants

To,
1) P.Jayakumar, S/o.Prabulingam,
No.3/531,18th Road, V.P.G. Avenue,
Mettukuppam, Thoraipakkam,
Chennai-600 097
2) Ms. Sasitharan, S/o.A.Jayakumar
No. 3/531, 18th Road, V.P.G. Avenue,
Mettukuppam, Thoraipakkam,
Chennai-600 097
Please take Notice that the plaintiff
has filed the above suit for recovery
of money. The Hon 'ble Sub Judge
at Alandur was pleased to order
notice to you for your appearance
on 16.03.2026. Please be present in
person or through your counsel duly
instructed by you, on 16.03.2026 at
10.30 A.M failing which the matter
will be heard and decided in your
absence.
R. Dananjeyan
Counsel for Plaintiff
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M.C.O.P.NO. 6699 OF 2025
Magesh ...Petitioner

adi
1) M/S. Infants Travels
Private Limited
2) Go Digit General Insurance
Co Ltd, ...Respondents
QuniBT leug erHiwengryT
M/s. Infants Travels Private Limited
No.153, GNT Road, Panchetti Village,
Ponneri Taluk,
Thiruvallur Dist - 601 204.
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CHENNAI

BEFORE THE HON'BLE III
ADDITIONAL FAMILY COURT
AT CHENNAI
0.S.NO. 320 of 2025
M.G. Haseena Begum, F/31 years
D/o. Mohammed Ghouse
No.3/308, 3rd Block, 7th Street,
Mogappair West,
Chennai - 600 037
-VS-
S. Afroz, M/32 years,
S/o. Syed Kasim,
No.24/64, GKM Colony,
32nd Street, Kolathur,
Chennai - 600 082

...Plaintiff

...Defendant

To,
S. Afroz, M/32 years,
S/o. Syed Kasim,
No.24/64, GKM Colony,
32nd Street, Kolathur,
Chennai - 600 082
Whereas the above named plaintiff
filed the suit to dissolve the marriage
of the plaintiff with the defendant
solemnized on 14.11.2021 at V.A.M.
Mahal situated at No.70, G.N.T Road,
Erukkancherry, Chennai - 600 118.
Inspite of notice sent by the Hon'ble
Court and private, you have failed
to appear before the Il Additional
Family Court, Chennai. Therefore,
you are hereby directed to appear
before the Il Additional Family
Court, Chennai on 30.03.2026 at
10.30 am, failing which, the above
case will be decided on merits in
your absence.

M.G. Haseena Begum

Plaintiff
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IN THE X1l SMALL CAUSES COURT
AT CHENNAI
E.A. 2 OF 2026
IN
E.P. 248 OF 2017
Royappan (died) .... Decree Holder
Jeraldraj And another
...Petitioners/Proposed
decree holder
Vs~
A. Gopi
.. Respondent/Judgment debtor
To:
A. Gopi, S/o. Arumugam,
Old no. 420, new no. 401,
Shastri nagar 21st street,
Pulianthope, Chennai 600 012.
In the above E.A.No. 2 of 2026 in
E.P. No. 248 of 2017 The Hon'ble
Xl Judge small causes court at
Chennai, has ordered fresh notice
to you returnable by 17/03/2026.
Kindly therefore be present before
the aforesaid Hon'ble Judge on
17/03/2026 at 10:30 A.M, either in
person or through a pleader, failing
which the matter will be heard and
decided in your absence.
R. Rangarajan,
D. Gunasekar,
P. Pradeep
Counsel For Petitioners/
Proposed Decree Holde
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IN THE XIIl SMALL CAUSES COURT
AT CHENNAI
E.A. 1 OF 2026
IN
E.P. 248 OF 2017
Royappan (died) .... Decree Holder
Jeraldraj And another
...Petitioners/Proposed
Decree Holder
-Vs-
A. Gopi
.. Respondent/Judgment debtor
To:
A. Gopi, S/o. Arumugam,
Old no. 420, New No. 401,
Shastri nagar 21st street,
Pulianthope, Chennai-600 012.
In the above E.A.No.1 of 2026 in
E.P. No. 248 of 2017 The Hon'ble
Xl Judge small causes court at
Chennai, has ordered fresh notice
to you returnable by 17/03/2026.
Kindly therefore be present before
the aforesaid Hon'ble Judge on
17/03/2026 at 10:30 A.M, either in
person or through a pleader, failing
which the matter will be heard and
decided in your absence.
R. Rangarajan,
D. Gunasekar,
P. Pradeep
Counsel For Petitioners/
Proposed Decree Holder

BEFORE THE HON’BLE VI JUDGE
SMALL CAUSES COURT
AT CHENNAI
M.C.0.P.NO. 6505 OF 2025
S.srimathi, W/O.vimal Raj

...Petitioner
“Vs-
Karunamurthi.k & Another
...Respondents

To: 1st Respondent
Karunamurthi.K, S/O. Krishnan,
No.43, Rajiv Gandhi Nagar,
Vanagaram, Chennai — 600 095.
The Above Said MCOP Was Filed
By Srimathi W/O. Vimal Raj For
Claiming Compensation For The
Accident That Took Place On
06.09.2025. On 10.03.2026 The
Mcop Came Up Before The Hon’ble
ViJudge And After Hearing The Case,
The Hon’ble Judge Was Pleased
To Order Paper Publication To You
Returnable By 15.04.2026. You Are
Therefore Required To Be Present
On That Day Before The Hon’ble
Vi Judge, Small Causes Court At
Chennai, Failing Which The Above
Case Will Be Heard And Decided In
Your Absence.
M.KATHIRAVAN
Counsel For Petitioner
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VI ASSISTANTJUDGE
IN THE CITY CIVIL COURTAT
MADRAS
(UNDER ORDERXXXVII OF THE
CODE OF CIVIL PROCEDURE1908)
0. S. No.4279 of 2025
M/s. Dhana Nidhi Limited
No.11, N.R.D. Towers,
100 Feet Road, Ashok Nagar,
Chennai 600 083
Represented by its Executive Officer
J. Praveen Kumar
...Plaintiff
Vs
Mr. M.Gopal
No. 119/47,SWATHY APARTMENTS,
Patel Road, Perambur
Chennai 600 011
To
Mr.M.GOPA
No. 119/47, Swathi Flats, Patel
Road, Perambur, Chennai- 600 011
Please take Note that in O.S No.
4279 of 2025, The Hon'ble VI Asst
City Civil Court, Chennai-104, was
pleased to order notice to you
by way of paper publication on
09/03/2026.Kindly, appear before
the VI Asst., City Civil Court at 10.15
AM on 06/04/2026 in person or
through a counsel without fail or
else the matter will be decided in
your absence.

...Defendant

M.ASOKAA
Advocate

NOTICE
BEFORE THE HONORABLE V
ASST CITY CIVIL COURT
IA 1 OF 2025
In
0S 2466 of 2020

E. Gowri Lakshmi ...Petitioner

Vs
1. V. Rajasekaran
2. The District Collector
Singaravelar Maaligai, Chennai
3. The District Collector, Thiruvallur
4. D. Elamathi

...Respondents/

Defendants

It is hereby informed that the
Second Respondent directed

Honorable V Asst City Civil Court,
Chennai in person or through their
advocate on 08/04/2026 at 10.30
AM, failing which aforesaid Petition
bearing IA 1 of 2025 in OS 2466 of
2020 filed filed by the petitioner will
be heard and decided on merits on
your absence.
B.Francis Xavier
Counsel for the Petitioner

IN THE COURT OF PRINCIPAL
DISTRICT JUDGE CHENGALPATTU
IA NO 1 of 2024
In
0OS NO. 79 of 2024.
Punjab National Bank
Rep by its Manager
...Petitioner/Plaintiff
Vs
D.Geetha and anr.
... Respondents./ Defendants
To,
1.D. Geetha
aged about 33 years
D/O P.Devaraj
No.4B Jagajeevan Ram Street
Anandapuram, East Tambaram
Chennai-600059
2.P.Devaraj aged about 59 years
S/o Pongavanam
No.4B Jagajeevan Ram Street
Anandapuram East, Tambaram
Chennai-600059.

Notice
Please take notice that the
Petitioner/Plaintiff has filed a

petition to restore the above said
suit in OS NO. 79 of 2024. The
Hon’ble Principal District Judge
Chengalpattu was pleased to issue
Paper Publication on 07.01.2026
in the above petition against you
herein returnable by 30-03-2026.
So, make it convenient to be present
before the Hon’ble Principal District
Judge Chengalpattu at 10:30 am
on 30-03-2026 either in person or
through your Counsel, failing which
the matter will be decided in your
absence.
K. NIRMAL KUMAR
S.SARAN
Counsel For Petitioner/Plaintiff

IN THE COURT OF THE SUB JUDGE
AT ALANDUR
0.S. 89 of 2021
M/s. Canara Bank .. Plaintiff
Vs
M/s.S.S. Engineering and another
.. Defendants
To,
1. M/s.S.S. Engineering
Prop: Mr.R.Shanmugavel
S/o.V.Radhakrishnan, No.2/149,
Kareem Nagar, Palavakkam,
Chennai-600 096
2. Mr. A.Gunasekaran, No.2/388,
Singaravelan Street,
Chinna Neelangarai,
Chennai-600 041
Please take Notice that the plaintiff
has filed the above suit for recovery
of money. The Hon 'ble Sub Judge
at Alandur was pleased to order
notice to you for your appearance
on 16.03.2026. Please be present in
person or through your counsel duly
instructed by you, on 16.03.2026 at
10.30 A.M failing which the matter
will be heard and decided in your
absence.
R. Dananjeyan
Counsel for Plaintiff

IN THE COURT OF THE MAHILA
JUDGE AT CHENGALPATTU
0.S.NO. 556 OF 2025

Mr.Doss Naidu and anoher

...Plaintiffs

VS

Mr. Ravi and others ...Defendants

1 ps® 5 bpmid 8 s

10frdardssr s _flurss 0s5fbs

wsaufl:

D1. Mr. Ravi, S/o. Late Elliah Naidu

D2. Mr. Dilli Babu,

S/o. Late Elliah Naidu

D3. Mr. Muthu,

S/o. Late Elliah Naidu

D4. Vasantha,

D/o. Late Elliah Naidu

D5. Subashini,

D/o. Late Elliah Naidu

all are residing at No.12,

Palliagaram Village,

Mathuranthagam Taluk,

Chengalpattu District.

D8. P.P. Ramesh,

S/o. late Parthasarathy,

D9. Pushpa,

W/o. Late Parthasarathy,

both are residing at

No.3, Perumal KoilStreet,

Palliakaram Village,

Maduranthakam Taluk.

DIO. Premavathi,

D/o. Late Parthasarathy,

No. 32, Mohamadali Street,

Il level, Thiruvallur-602 001.
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BEFORE THE | ASSISTANT CITY CIVIL
JUDGE, CHENNAI
0S No. 6615 of 2022

M/s. Canara Bank .. Plaintiff
Vs
Mr.M. Arunkumar ... Defendants

To,
M. Arunkumar
Prop: Phonix Mens Salon
Son of Mr.Madhiyalagan,
No:80/2, Medavakkam Tank Road,
Ayanavaram,Chennai-600 041.
Please take Notice that the plaintiff
has filed the above suit for recovery
of money. The Hon'ble Sub Judge
at Alandur was pleased to order
notice to you for your appearance
on 13.03.2026. Please be present in
person or through your counsel duly
instructed by you, on 13.03.2026 at
10.30 A.M failing which the matter
will be heard and decided in your
absence.
R. Dananjeyan
Counsel for Plaintiff

IN THE COURT OF THE SUB JUDGE
AT ALANDUR
1A 183 of 2021
M/s. Canara Bank
Vs

Mrs. Subashini
To,

1. Mrs. Subashini, W/o.Mr.S.Moses,
No: 3/5B, Bharathiyar Street,
Bethaniya Nagar, Pammal
Chennai-600 075

Please take Notice that the plaintiff
has filed the above suit for recovery
of money. The Hon 'ble Sub Judge
at Alandur was pleased to order
notice to you for your appearance
on 16.03.2026. Please be present in
person or through your counsel duly
instructed by you, on 16.03.2026 at
10.30 A.M failing which the matter
will be heard and decided in your
absence.

.. Plaintiff

.. Defendants

R. Dananjeyan
Counsel for Plaintiff

IN THE COURT OF THE SUB JUDGE

AT ALANDUR
1A 1 of 2021
in
0S No. 83 of 2021
M/s. Canara Bank .. Plaintiff
Vs
Mr. P. Sakihi and another
.. Defendants
To,
1. Mr. Sakthi P.

son of Mr.E. Panchatchram,
No: 266, Ranganathapuram,
Gangai Amman Kail Street,
Thiruvanmiyur, Chennai-600 041.
2. P. Meena, W/o.Panchatchram,
No: 266, Ranganathapuram,
Gangai Amman Kail Street,
Thiruvanmiyur, Chennai-600 041
Please take Notice that the plaintiff
has filed the above suit for recovery
of money. The Hon 'ble Sub Judge
at Alandur was pleased to order
notice to you for your appearance
on 16.03.2026. Please be present in
person or through your counsel duly
instructed by you, on 16.03.2026 at
10.30 A.M failing which the matter
will be heard and decided in your
absence.
R. Dananjeyan
Counsel for Plaintiff

IN THE COURT OF THE SUB JUDGE
AT ALANDUR
0.S. 139 of 2021

M/s. Canara Bank .. Plaintiff
Vs
M/s. Jasmine Self Help Group
.. Defendants

To,
M/s. Jasmine Self Help Group
Rep by its Authorised
Representatives: Mrs.G.Gomathy
Mrs.A.Sivakumarai, No.34/23,
4th Street, Govindhasamy Nagar,
Kandhan Chavadi, Chennai-600 096
Please take Notice that the plaintiff
has filed the above suit for recovery
of money. The Hon 'ble Sub Judge
at Alandur was pleased to order
notice to you for your appearance
on 16.03.2026. Please be present in
person or through your counsel duly
instructed by you, on 16.03.2026 at
10.30 A.M failing which the matter
will be heard and decided in your
absence.
R. Dananjeyan
Counsel for Plaintiff
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IN THE COURT OF THE SUB JUDGE
AT ALANDUR
0.S. 457 of 2021

M/s. Canara Bank .. Plaintiff
Vs
A.Mahabub Basha and another
.. Defendants

To,
1) A.Mahabub Basha
S/o.Abdhul Kadhar, No.5,
Pillaiyar Koil Street,
Moongil Eri, Pammal,
Chennai-600 075
2)Mr.S.Thameem Ansari,
S/0.S.Sagul Hameed, No.4,
Moongil Eri, 2nd Cross Street,
Pammal, Chennai-600 075
Please take Notice that the plaintiff
has filed the above suit for recovery
of money. The Hon 'ble Sub Judge
at Alandur was pleased to order
notice to you for your appearance
on 16.03.2026. Please be present in
person or through your counsel duly
instructed by you, on 16.03.2026 at
10.30 A.M failing which the matter
will be heard and decided in your
absence.
R. Dananjeyan
Counsel for Plaintiff
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